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(Present : The Hon'ble Mr K.V.prahladan,

Administrative Member.

Heard Mr L.P.Sarma, learned counselﬁ
for the applicant. Issue notice to '
show cause as to why this application
shall not be admitted. Returnable by
three weeks. | '

List on 23.10.2003 for show cause
and admission. In the meanwhile the
respondents are directed to release the
salary of the applicant as per law.
The respondents are also dlreCtilcant )
consider the representation of the
sympathetically and give him a reply
within three weeks. pre decisional
hearing may also be given to the
applicant.
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20.11.2003 present : The Hon'ble Smt.‘Lakshmi
' _ : Swaminathan, Vice~-Chairman

The Hon'ble Shri S.K.Najik
Administrative Member

ordet passed separately..
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‘ CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :

O.he/RukxNo. 1.1 227 of 2003.

DATE OF DECISION 20.11.2003,

|
B

\‘ooo..o.Sorl.anltoe.nodﬁroao'ota;thoMj‘osy‘acooo..oou.t-o.ooboooaoooovAPPLICAI\IT(S).

ﬁ

. e

‘.OCMI;QI{.P. Soham00..060'0.00..‘..Q...00..0.00..,.0'..AI)VOCA’I‘E: FORTI_IE
APPLICANT(S).

B
- . =VERSUS-

.§,9FD?¥§:........................RLSPONDLNT(S)

counsel. . ........ADVOCATE FOR THE

RESPONDENT(S) »

TIT[]:. HON'BLE MKX SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN,

|THE HON'BLE SHRI S. K. NAIK, ADMINISTRATIVE MFEMBER.

ile whether Reporters of local papers may be allowed to see the
‘ judgment ?

KZJ To be referred to the Reporter or not>

3. Whether their Lordshlps wish to see the fair copy of the
% Judgment ?
4. Whether the judgment is to be circulated to the other Benches

Judgment delivered by Hon'ble Wamber Vice-Chairman.




CENTRAL ADMINSTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.227 of 2003.
Date of Order : This, the 20th Day of November, 2003.
THE HON'BLE SMT. LAKSHMI SWAMINATHAN, VICE CHATIRMAN,

THE HON'BLE SHRI S. K. NAIK, ADMINISTRATIVE MEMBER.

Sri Jitendra Nath Misra
S/o Late Khageswar Misra

aged about 43 years

at present residing at Quarter No.A/17

Type-II, Uzanbazar, Guwahati-1l, by profession

service in the N.F.Railway now posted at

Head Coaching Clerk

N.F.Railway, Lanka. « o« « o« Applicant.

By Advocate Mr.L.P.Sharma.

- Versus -

1. Union of India
Represented by General Manager
N.F.Railway, Maligaon
Guwahati-11.

2. Divisional Railway Manager (P)

‘N.F.Railway

Lumding. « « « « Respondents.

By Dr.M.C.Sharma, Railway Standing counsel.

ORDER

SMT.L.SWAMINATHAN, (V.C.) :

We have heard Mr.L.P.sharma, learned counsel for
the applicant. We have also heard Dr.M.C.Sharma, learned
counsel for the respondents and perused the relevant

documents on record.

2. This application has been filed by the applicant
stating that he is aggrieved é%;ino decision has been taken
by the respondents regarding his»request for transfer and
posting in any suitable post at Guwahati Booking Office. In
this regard, learned counsel for the applicant submits that
applicant had made a representation to the respondents on
5.4.2003 (Annexure-V). During the hearing, learned counsel
f?é/ the applicant submits that the applicant; being
- ,physically handicapped. person; may be lgiven any suitable

post in Guwahati Railway Station in his post as Head Clerk

I
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(Coaching) for which according to him, there are vacancies.
He has submitted that in the facts and circumstances of the
case, the applicant would be satisfied if the respondents
are directed to consider the applicant's request for
transferring him from Lanka to Guwahati Railway Station,
taking into accoun%fié?évant facts, including the fact that
he is a physically handicapped employee of the Railway
Administration.

3. We note from the record that the applicant had

filed the 0.A. after about six months of submitting the

aforesaid representation dated 5.4.2003. Learned counsel

for the applicant submits that no reply has been given by
the respondents to his request for transfer from Lanka to
Guwahati Railway Station on the facts mentioned by .him,
including his physical handicap, for posting in any
appropriate post equivalent to that of Head Coaching Clerk.
4. In the facts and cicumstances of the case,
mentioned above, we consider it appropriate to dispose of

the O0.A. with the following direction :-

We reiterate our previous order dated 7.10.2003

directing the respondents to <consider the
aforesaid representation of the applicant
sympaﬁhetically and pass apprdpriate orderg within
three weeks from the date of receipt of a copy of
this order, if not already done, with intimation
to the applicant. They may also afford a hearing
to the applicant before passing the orders in

terms of our previous order.

No order as to costs.

- }

b~ Ly et

g S. K. NAIK ) ( LAKSHMI SWAMINATHAN )
ADMINISTRATIVE MEMBER VICE CHAIRMAN



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :GUWAHATT -

0.A. No, 92 Fof 2008

Shri Jitendra Nath Misra ... Applicant
-VS = |

Union of India & ors esse Respondents

List of Rates
Bpplicant is a permanent resident of Nalbari Distt.
e He mét with a Rly accident and his right hand com-
pletely damaged ,fly issued notice to the Employment
Exchange for fofwarding of names from the registered
handicapped persons for appointmeht of clerk in
NJF Rly sometimes in 1981/1982.Applicant passed
HSSIC and got his registered as physicelly handi-
capped person in Employment Exchange and the Rly
‘administration after teking interview/test etc,
selected and appointed the epplicant as Coaching
~ clerk on 17,9,1982 and posted at Gauhsti Rly Statior
He was promoted to the post of Sr,oaching clerk
on 1,3,1993 and he was further promoted to the
post of Head Coaching Clerk on 27,2,03 vide
AnnxlII, agg 18.y2nd was released on 1z‘a,ga~&g§ga
3.,4.90 Competent authority issued 904 disability certifiean
to the Respondent No.2. vide &aGZal.BalZ.
Duties of Head Coaching Clerk at Lanka Station are
para 6(ix) page 5, which is not possible to discharg
by a single hand wh as the applicant is physically
handicepped by 90%,Assistance and supervision are

essentially necessary to the applicant in dischargir
his duties, -

eee2
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The petitioner/applicant applied f-or his transfer to Gauha-
ti Rly Station on 20,3,2003 vide Axmpx,IV P,20
Preferred to the G,M, on 5,4.,03 vide Annx,.V.,P.21.

DRM(P) informed the G.M, that he will consider the case of

the applicant in due course vide Annx ,VI,P,22,But no action
t111 to-day,.The applican’c is on leave on medical ground oNO
leave salary has been paid to him,

Again requested the DRM to consider his case for transfer

by Amx. VII to Amnx, X. vide pages 23 to 29,

The petitioner/applicent has his 0ld widow mother,wife
end two minor children who are ¥ school going and due to

non-receiped of his salary from March/03 till this date,

the applicant is suffering immense financisal hardship,

So prayéd for consideration. of his transfer
to Gauhati Rly station from Lenka and to pay his leave
salary, | |
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GAUHATI BENCH : GUWAHATI,

Sri Jitendra Nath Misra .. : APPLICANT,
© = Versus -

Union %of India & Ors. oo : RESPONDENTS
INDEX.

31.No. Description Dage mos,

1. Application 0L - 15

2, Verification 16

e Anl.. vTe.i o= T el oo fﬂ?
\’1,3.( W e < D .
L 20,

2. Annexure-I. Mletter dtd. 3.4.1990 g 1?—
' showing 907 disability
Annexure-II order dated 27,2.2003 \Y

Annexure~III Release order dt,16.3.03. 20 i%

BRQ:Y
6. Amnexure-IV Letter dtd. 20,3.2003 20
‘ for transfer, ,
T?
g

Annexure-V  Appeal before the 2
Respondent No,l 6.4.03 1
Ammexure-VI letter dt.16.08.03 22
@9, Amnemure-VII Representation dated 23 - ’.211
15.5.2003
1D, Annexure-~VIII Representation dated 28 - 26
16.8.2003, |
1%, Annexure-IX Representation dated 7\? "‘2%’
239 30,7.2003
19. Amexure-X Lett8r dated 26,9,2003, 29
Filed by :
Dated,Guwahati,
the day of 2003, L, P, Sharma,

Advocate,
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1. RATEIBURARS OF THE APPLICANT, - 7

Sri Jitendra Nath Misra,
Sén of Late Khageswar Misra,
- aged about % years., .

Cat present residing at Quarter No,A/17
Type-I1I,Uzanbazar,Guuahati-l, by profession=
service in the N,F,Railvay now posted ab
Head Coaching Clerk,N,.F,Railvay,Lanka,

S G e B e e T G BB e O e et e S Gma G S S O S

1. Union of India represented by General

Manager,N.F.Railvay,Maligaon,Guwshati-11,

2.Divisional Railyay Manager(P),N,F.Bailway,
* Lumding. |

« . RESPONDENTS ,

3. PARTICULARS (F THE ORDER AGAINST WHICH

APPLICATION IS MADE,

D e o T S e G ame 454 TP B Gen W Gv e Gy SR e @am

No.ES/92/IMT dated 16.5.2003 issued by the
Sr, Divisional Personnel Officer,Lumding

- for not transferring the Applicant frem
Lanka to Guwahaii.
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4.,

The Applicant declares that the subject matier
of this application for vhich he wants redressal
is within the jurisdiction of this Honourable
Tribunal, |

5. LIMITATION

The applicant further declares that the
application is within the limitation period

~ prescribed in the Section 21 of the

-Administrative Tribuﬁal Act,198s,

l

G FACTS OF THE CASE:

DG S e P> o - . S G G4 Gn @S W S8 G

The Petitioner abovenamed humbly sheyeth

as followvs:

6(1) Thét the Petitioner abovenamed is a permanent
resident of Village Zanigog(Karebari),P.0,
Zanigog,P.S Nalbari in the district of
Nalbari, The Petitioner passed HS.L.C, -
exemination in the year 1978 and H.,S.S L.C.

- exmmination in the year 1980,

6(i1) That the Petitioner sometimes in the year
- 1975 was proceeding by Railyay from Naltari
to Rengia and the Petitioner met dth en

accident near Ghograpar'in N, .Railyay and as

..3



6(111)

w

a result of the accident the right hang
of}the Petitioner completely damaged and
he was not in a position to work by the

said hand and the doctor in Calcutta

. opergted his right hand and got plastic

surgery on the right hand. As a result

of the said accident the Petitioner also
become deaf snd he is suffering from
hearing impairment, locomotor disability,
end he is a person with disebility, He |

has no capacity to wrk by his right

- hand and he could somehow use to write:

- by his left hand after the accident,

Thet the N.F.Reilvay is en establishment
owned,controlled pnd managed py the
Union of India snd as an establishment
within the meening of Section 2(a) 1(a)
and the Employment Exchange(Compulsory
Notification of vacancies) Act,1959 is
gpplicable to them, and as per Section 4
of the Employment Exchange (Compulsory
Nofification of Vacencies) Act,1959 the
Respondent No,1 notified the Employment
Exchange for filling up vacancies of clerk

in the pay séale of Rs,275 - 430/~ per

"~ month from handicapped person and the

0040



6(iv)

 6(v)

o 430/~ per month.,

34:.

Petitioner being a handidapped person
his name ywas forvarded by the Employment

Exchenge to the Respondents and the

Respondents after taking test and inter-

view cte., selected and appbinted the
Petitioner as Goaching Clerk in the
Gauhati Railyay Station and the Petitioner

joined in his service as Coaching Clerk

on 17.9.1982 in the pay scale of Rs.275/-

¢

."

That being satisfied with the sincere
and honest service of the Petitioner as

per his capacity the Petitioner was

" promoted té éhe post of Sr, Coaching

Clerk and hé was posted at Guyahati
Railway Station on 1.3.1993.

- That the € Respondent No.2 asked the

Chicf Medicel Superinténdent,N.F.Bailway

to examine the Petitioner for his

disebilities while he was serving as -

Goaching Clerk by his letté8r No.,25/92-J
(T) dated 2.1,1990 and in persuance with
the said letter dated 2,1..1990, the

Sr. Hospital Superintendent,N.F.Railway

Maligaon examined the Petitioner on 8.3,90
and his disability was assessed at 90%
005.
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~and accordingly a disability‘certificété
was issued to the Respondent No.2 copy |
of which'was also endorsed to the Petitionef
vide letter No.H/174/2/Pt.I dated 2
3.4,1990,

A copy of the disability certifiéate is

annexed herewl th and marked as
"~ ANNEXURE-I, '

6(vi) That vhile the Petitioner was wo rking
at éuwahati,Railway'Station he was
'agsisted by 2/3 coaching clerk and his
works were supervised by Head Clerk and
he vwas somehow managing his duties )
satisfaétorily to the N.F.Railway

Administration. | S

6(vii) That beingAsatisfied with the sincere
and honest service of the Petitioner as
per his capacity the Petitioner was
proéoted to the post of Head Coaching
Clerk,N.F,Railvay,Lanka by order dtd.

27-2-2003 by the Respondent No.2 . B

’

A copy of the office order dated 27-2-03 .
promoting the Petitioner to the post of

Head Coaching Clerk is amnexed herewith

- and marked as_ANNEXURE-II,
| .6



6(viii)

6(ix)

: 6 5

That the Petitioner begs to state that

he was proposing to submit a representation
vith a request to the Respondent No.2 to
post him-at Guwahati Railway Station
instead of Lanka®ms 8s per order dsted
27.2.2008, but suddenly the Station Master
N;F.Railway,@uwahati released the Petitioﬁer |
from the service from Guwshati on 16,3,03
vith a direction to join as Head Coaching
Clerk at Lanka on 17,3,2003.

A copy of the release order dated
16,3.2003 1s annexed herewith and marked

That L p:d finding‘no other alternative

the Petitioner joined at Lanka Railyay
Station on 17,.3.2003, At Lanka the
Petitioner was to discharge the foilowingi,

duties -

(a)  Sale of local/foreign printed
tickets., o |

(v) Sale of iocal/foreign blank paper
tickets, ‘

7

(c)

i

Sale of local/foreign extension
fr%x fare tickets,

Y



6(x)

V'

-3

(a) Reservation of passenger tickets,

(e) - Parcel/luggage, bslance sheet and

returm of both local and foreign
goods ete,

and his duty hours was from 6,00 AM to -
6,B0 PM, There was no person to assist
or supervise the wrk of the Petitioner

at Lanka Railvyay Station mnd it was not

possitle on the part of the Petitioner

to discharge all the above duties by
his left hend, The Petitioner had to

w rk there for 12 hours a day wich was

not possible on his part as he is 90%
handicappe'as per certificate dated
34,1990 issued by the competent
authority of the N.F.Railvay Adminis-

tration.

That the Petitioner applied for his

transfer to the Respondent No,2 on

- 20,3.,2003, The Petitioner in his letter

speCifically mentioned that the Petitioner

is a 904 ph sically'handicappe employee
and all the8 above works cannot be done
by the Petitioner himself alone as

there was none to assist him in Lanka

Railway Station and therefore, he

«e8
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6(x1)

6(xiti)

requested the Respondent No.,2 to treansfer
and post him at Guwshati Booking Office

“where the post of Head @lerks are lping

Vacen.to

A copy of his representation dated 20,3.03

is annexed herevth and marked as

That as the Respondent No.2 did not take

any action, the Petitioner preferred amn

~ appeal before the Respondent No,l on
. 5.4,2003 with a request to consider ihis
- case for transfer from Lanka to Guwehati

"~ as he is a physically handicépped person

and his residentisl quarter is also at
Guwahatl wherein his old mother,wife

and two school going children are residing.

A copy of his representation dated

5.4.2003 is annexed herevith and marked

That the Respondent No.l by his letter
No.%/283/ Div(Transfer)/Pt.II(T) dated
7/7-6-2003 and letter dabted 14.5.2003
asked the Respondent No.2 to cbnsider Xh

. 09



6{xiii)

8(xiv)

: 9

the case of the Petitioner for hié
transfer to Guwshati. But the Respondent
No.2 by letter datedt 16.5.2003 vide
No.ES/92/T inform8d the Respondent No.l
that‘the<:aée of the Petitioner has been

 registered and willbe considered in due

course.

A copy of the reply dated 16.5,2003 is
annexed herewi th and marked as ANNEXURB-VI.

 That thereafter the Petitioner again

req&ested the Respondent No,2 by his
letter dated 15.5.2003,‘16.8.2008 and
26,9.2003 to consider_ the case of the
Petitioner and to transfer him from

 Lanka to Gywahati as it is not physicalll

possible on the part of the Petitioner

to dischafge his duties at Lanka with
heavy workload without any assistancé b
and .supervision from other person and

this fact was very welknown to the

Respondents as the Petitioner is a

physically hendicapped person with 907
disability.

That the Petitioner dlso again repre-

sented on 30-7-2003 to the Respondent
No.1l to 2® consider his case for

0010 '



transfer from Lanka to Guwahati,

>

A

Gopies of representations dated 15.5,03,
16,8,2008 [30-7-2003 and 26-9-2003 are

annexed herewlth and marked as

ANNEXURE- VII,VIII,IX end X respectively.

-

6(xv) That the applicant begs‘to state that

” there are 4‘§osts of Head GCOachingv .

" Clerk lying vacant in the Guushati Ry,
Station and the Respondents can eésily
éccommod éte the appiicant in Guwahati
Railyay Stétion, eonsideriné the position
and situation o% éhe appliéaﬂt, as. he is
9Q% ﬁhysically handicapped pefson.

6(xvi)  That the applicant further begs to

. state that the applicent has not been (j<
paid the salary from the month of Mahp&/ /
2p03 till this date, though he is now
on mefiichl leave on thebasis of the

.‘cerﬂificate issued by the competent
authority of the Central Hospital N.F.,

—.

.Railway,Maligaon,Guwahati-ll and due to
non-payment of salary from Afhe mdnth of
' May,2003 till this date, the Applicant
and hié familh membdrs afe suffuring'
immense financial hardship ang the
Reépondents may be directed to pay his
salary fbr the period for which he has ..1}.
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7(4)

7(11)

11 :

not received thé salary from March/2003
till this date md further till the case’
of the Applicent is finally @& decided
by the Respondents. ; . P e

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

-------———.—------_-_---—-..----—--.---—-

For that the action of the Respéndents
in.not considefing the case of the
applicant for trénsferring him from Lanka
Railvay Station to Guwahatl Railway

.Station ks Head Coaching Clerk is illegal
in as much as the applicant was appointed
. against physically handidapped quota and

therefore the Respondents are liable to
consider the che,of the applicant for

transferring him to Guwahati, or to

‘ néarby Guwahativwhere his family members

are residing at Guwshati who is to

lookafter them fry kis with his physical

- deformity.

For that the action of the Reppondents
for not transferring the applicant to
Guwahzti is illegal in as much as the
cémpétent;authority of the N.F;Raiiwayi
Administration_has already ceritified

that the applicant is 904 physically

eal2
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hendicapped and it is not possible on his
part to work independently wi thout any

assistance or supervision of other persom.

7(iii) | For that N.F.Railway Administration have
already.considered the case of the |
applicent and therefore he was appointed'
and posted at Guwahati so that his son
end daughters may not suffer as the

applicant is suffering.

7(iv)  Fer that the applicant being a person
with disability within the meaning of
Section 2(t) of the Persons with
Disabilities(equal opportunities,
protection of rights end fwll partici-
patien} Act 1995 énd therefore the case
of the applicant is genuine one andg the
Respondents are under obligation to
consider the dase of the applicant for

his trenfer to Guuwahati.

7(v) For that the aforg@said Act under Section’
33 provides that Reservation of Posts
should be maintained ang it is theduky
‘dquty of the ¥ Respondents to consider

the case of the applicant as he is not

L 013.
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not in a position to work without the
assistance.or supervision of othef

person,

T(Vij For that the action of the Respondents‘
~are discriminstory and the case of the
.'applicant is liable to be considered for

transferring the applicant from Lanka

to Guwahati by the Respondents,

7 (vii) For that tkx in any view of the matter
. the action of the Bespondents for not
| coﬁ&idering the case of the applicahﬁ
to transfer nim from Lankek® to Guwahaxi‘
is illegal and the Respondents may be
directed to ®p consider the case of the

applicent for his transfer to Guwahati, .

8. DETAILS OF THE REMEDIES EXHAUSTED:

S SN gy S OB TS Joe S Tk T Tn R g S ) TR T T0 T TR TE S e S U S Sup T e WE MR M

That the applicant declares that he has
no other alternative efficacious 1eg31
remedy other then the present application
before this Hon'ble Tribunal and the

| applicant has already preferred an appeal
to the Respondent No.l on 5-4-2003 vhich
is still pending before him and the.
Respondent No.2 also evading his |

responsibilities,

[ ] 014..
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That the applicent further declares that
he has not filed any application/writ
Petition or suit except the present -

Application before this Hon'ble Tribunsl

in respect of the subject matter in the
instant applicétion before any other
Court or Tribunal emd further states
that no such applicationWrit Petition

or suit is now pending anywhere,

RELIEF S OUGHT FOR

In view of the facts and circumstances,

8% the applicant most respectfully

Prays that the application may be admitted

relevant records may be called for and
upon hearing the parties and causé or
causes thof may be shown, this Hon'ble
Tribunallmay be pleased to grant the
fgllowing relief to the applicant :

(1) to direct the Respondents to
consider ﬁhé"case of the appiicant |

B for transferring him'from Lanka.
to Guwahati Railyay Station,giving
due coﬁsiderétion and weightage

0.15



11.

13.

(2)

/
'

s 15 ¢

to gll the relevant 'faCtors as

provided in Law,

to direct the Respondent No,.2 to
pay the appl:.cant the salary for

. - wm e
—— o —— Ay

the period for h_j_.ch he has not

- - =

been paid his salary till this

date,

INTERIM ORDER/RELIEF PRAYED FOR,

S B . T T T R TR S W s e e TS D W P e S M TR S W .

 Pending disposal of this Petition/

Application, the applic ant seeks the

following relief :-

(1)

(2)

to direct the Respondents to pay
his salary for the period for wh ich
he has not been paidv his salary
ﬁill this date.

to congider the c ase of the
applicant within a period of 15
(fifteen) days.

PARTICULARS OF INDIAN ‘POSTAL OR'D“’R

(1)
(2)

(3)

I.P.O.No. oG 700026 for Rs.50/-
Dated : 01-10-2003,
Payable at Guwahati.

LIST COF R ENCLOSURES,

(a) As stated in the INDEX,

«s16



I, Sri Jitendra Nath Misra, aged about
4 . years, son of Late Khageswar Misra, =gz at
present residing at Quarter No.A/17,Type-II,Uzanbazar,
Guweghati-1, by pﬁofession- service in the N.F,Rallway
noy posted as Head Coaching Clerk,N,F,Railway,Lanka
do hereby verify that the contents of paragraphs 1
to 6 are true'to my personal knowledge and those made
in paragraphse7 to 11 are my respectful submissions

wich I belief to be true on legal advise and I have

not suppréssed eny material facts,
DATED 3 & /0 - 03
PLACE: GUWAHATT,

Dy Ww\qmm\\\\b\%m

2 Sri'Titendra Nath Misra )
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L I oub.-Diuabillty cert No.66/90 dt. 8 3,90 RV

: _ S - for '90%(ninety percent)issued in . - ¢
A favour of 3ri Jitendra Nath Mishra.
CC/Tr/GRY under §S/GHY,

. T
PO I AP

s
w
3

13

L _nefz-Your L/Iqo'.'ES/QZ-J‘(T) dt‘.z.x.‘go;:

"~
£
™
¢
NOE SR U - Ry

A

. . ‘The ahove nameu employvn reportﬂd for medical | . i
examjnation on 8.3.90 has bech evaminnd on 2.3.90
by DMQ/Or 90/CH/MLG and- the disability is assesced

' to be 90%(ninoty pereent).The above mentiocuned dis-

. ability certjrivate issued in favour of Sri Jitendra
‘Nath Mlthxa CC/“r/GHY-uhAQr 53/GHY. is sent herenith

b .. for your further di<>ogal plcase..x

DAsas above. o ' . S D
: ' (‘ht#f Hospital Supdt.
Ma’tuﬂcn

-

TR L, ST,

Lopy to 14DHO/0rtho/CH/MLG for informotion.

] _— .o.uogfff/fér inrormation. _ii R
S 3,5/ Titendrs Nath Mishra,CC/Tr/GHY -

SR L under Ba/CHY for information.~;;' Sa

b Nontef Ho«oital Supdt. R ¥
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0 rRICR, OIODER.

(

VA hS

- : - oé
: . T ¢
: N nEVARE . T
. é%;%fﬁﬁ;}xaggiig~'~jd, 3 3 |
NeZ. RATLWAY. .
' Office of the ’
\ Divil. Rly. Manajer (P),
, . B ,
nunding, Dt.27.02.2003. 77

The £ollowiny staff in Scale Rs. 4000°6000/- who have found

suital Le are hereby promoted to the nost of Hd.cC(Coachingy) in Scale.
Rs, 5F00—8000/~'with‘innediate effect (i.e. from ths date of asunpt—

ion of higher responsibility) viece existing vacancies .Their- place of
posting are shown against each. ' : -

: - / : AR .
Sl.No. Name, Desing. & Station. . . New place of postinjy on

1.7 sheI Durga Prasad sarma

2.

3.
4,
3.
6.

— v e vmn s e

Promoticn as HCC (Coaching)
in Scale Rs. 5000-8000/= _

-t e mae  mem = we e W ew

TUR); sT.Cc(cV/RT3R He cannot be pronoted

due to pending of DaR.

" purlav Ch. Das(sc), sr.cc(c)/cHY = Hd.CC(C)/GHY, }
" sujan Mitra (UR),-Sr.CC(C)/SCL - , Hd.CC(C)/HﬁST
9 . Tilak Chandra Das, (BR) sr.cc(c)/GHY- Hd.cc(c)/KKT, '
" pipak ch. Das (ER), sr.cc(c)/eHy, - Hd.cc(c)/cﬁg,? - M//
" Sangadhar Barma (UR), Sr.cc(C)/GHY - Hd.cc(C)/CH3N,

' % Apanks

" Tarun Ch. D

ey (UR), sr.cc(c)/GHY, - Hd.cc(c)/LLBR,

" Subhash Ch. Majuwnder (UR),sr.cc/cHT~LJW$s Hd.CC(C)/HJI,
® parimal Kr.Chakraborty(UR),Sr.cCC(C)/GHY, Hd.cC(C)/HFG,
" 'jiténdra'xath»Misra (UR),,Sr.cc(c)/Ggy - mHd.cc(c)/LrA,

The ahove named staff may exercise their option £or fixation
of their nay from the date of their next increment in substantive
grade within one month £rom the date of 1issue of this order. S

Sl.No. 3,4,6,7,8,9 & 10 are entitled to et CT3, Joining Tiﬁe,
T/Pass etc. as per extent rules. . .

This has.the approval of the competent authority.

-

1.

'f%,ﬁﬁﬁ??" ol
(N. 3. Dagﬁﬁpo II/1MG.) o
for Divisional RailwAay Manaqer(?), . /f

No. E 39-20(cc) Pt.III(T), dated. 27,02:.2003. ~ =~ | 0

Copy for-arded for information and necessary acticn to - ' 0
Staff concerned through Propér Channel. It is to inform that if .~ 3§
a staff without any valid reason fails to submit his written un- , - [

" cened is not willinj to carryout his promotion and posting orderss {

2.

willingness to DRM(P)/IMG within 30 days of issue of this order

or does not carry out his prom-tion and posting orders writhén 30 ,
days of issue of this orders 1. will be ssemed that the stafi.con~ /

accordingly thereafter the »romotion of such staff will stands £or-

‘failed and that the staff
sible for¥Nany)other, bengf:
o } Y? - Leos> of %?
SsS(G

- ; “y ‘ S
az)/GHY, SCL, HKD, .KXJ, LMG, HII, LKA 3, BCIC/CHBN,' LLBR, HTG,. - -

v zerne¢ shall himself be held rsspon-
incjdental to his carrier. L P

S T3V, CRIPPRY Gy Y

N.8: 4ll subordinate incharjes are advised to spare the above hamed =
 staff working under them to carry out their promotion/posting * - <.
‘order within 30 days under intimation to this office.

R SR RS ]
NS e,

b

R A

3. AFW/GHY, DOW/GHY APB/OIY, 4. «i/BPB, 5.DA0/LMG, 6,DCM/IMG, 7.08/2T/ ~ )

 RBany
" (N.B. Uas,”f?ag)II/LMG),'

. Divisioral'Ra’lWay;Manqger(P),
N.¥, Railway,. Lumding.

. " -~ : Lo
‘fgg;q%?\§f>
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The D«RHA/PAVIDING, N.P. ALY,

Sub ¢ Prayer far truncfer & posting to Guwghati Booking office
{in Return Sertion) to Physically Handic{t@\tﬁbsmfr.

Ref : Your L/Ho.B 39«20 (CC) PL,IIT (T) dt.,27«-2-02

£ SM/Shy's 5/N0.€0/0=24 TI10/Thy/02 dt, 1673
8ir,

Wirth reference to letter ¢ited abeve, T have the henourxr to lay
before you the foellewing few Ifiner focr foveur of yeur sympathetic
nacessary nctiorn ploaga. '

That $ir ae por your transfar crder now I an warking as Hé.CC
(Conching) under SS/LKA at Poeking wffice., It is very sa=inful te nanzge
my duty at this of¥ice for none diffiecwities co 7 hove te derl with
ticket sale for P.O.T.,B0T,5CH Lwgage, Pareel etuwn o ota. shorxt eut
than hkalne » €0 Mhycleally Mondicar:oad staf? (medical certifieate
enclesed)

My D/Cucrter altco slleted by AL0/NNC at Unanbazax Rly £kx Coloney,
Cuwahati-! vides hit I./llo-COAANC/86 dt, 1%=3-26 & ny family alsc therve.
therefexe, I favrantly request yeu to ploagn look inte the
mattar pexsonaaly end kindly take necannary action for trantfer & posting
at Guwghati Bosking office in Ratuyn Saction vhera Y am working aarlier,

with hivh rewards, ‘
vours fafthfully,
- ~ ¢\‘
‘\W\\k o Webn, AAQues |

. RT JITINDOPA MATY MISRA)
¢ fid, CC{Coaching) L.X.A,

. - _ _
. R - Under S.5,Lankf, M.F. Rlyv.
Copy to 3« VRS NN (v S

Te DeRMs, NP Rly. LIMG ‘ 1 ’ N 'V'-“}-‘ : g

2, C.MJ/NF, ALY, MG

3, Diyxector Traffic,Commarein) {C)
rail Bhawan,Room Ne«d72j

H
-

anAd necereary action
plense,

diyate T S T
- AR LS SN TN
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5"“‘. 'ﬂQ/ . ) ' . - Dated, Lanka the 5™ /\pnl . 2003

S—— —
"~ racid

A Y meie =

sz

- e a4 = - - e ——— 2 o et i . St

To < oL ‘ . IR EE
The Di Traffic . C O N [ SN I T P
. The Director Traflic, Commercial (G) | - 0 3‘0( B TR

.. y . - ., " . v .. ]

Rail Bhawan , Railway Board : BRI TR T
Room No. 472 - A, New Delhi - | . o TuaTHE DBECHR T !F,R’ Y RGN
' Cp ' RLBELHY J,PH“ o 3

I'he General Manager o . Wteograss’

N.I%. Railway , Maligaon , Guwahati -1 1 O © R0 Rt DA, s 12505, §ri sy

H#”E fGOOL 0By ‘ -

A Y

4

PP

Sub :- Prayer for Transfer & Posting at Guwahati B(ml\mz, Office ( in returm sce-

tion ) 1o a physically Handicapped Stall like me . .

v

3 Ce \

Ref :- My application dated 20 ™ March '2()()'% addu,ss 1o DRM (P ) NI“Rly L M(:
& a copy send to you by Regd. lnsl

N

»

Respected Sir, : i . ’
- With reference (o the above , | have the honour to lay belore you the

loHowing, Iuv lines Tor favour of your sympallwlw necessary action .
That Sir, as per DRM / P/ LMG" s letter no E 39 - 20(CC) pt (1) DL27.02.03
Transler Order, now Fam working as Hd ce umc hing ) under SS /L. KA at Booking Office . But
\um Fam a Physically Handicapped unpl_)y_(é,_o{ the Raifway. Depl.. It isvery painful to manage

mv tlul\' al this office. for some difficultics. as 1 have to deal with ticket sale for P.CT ST
B2 S.CRIEL Luggage , Parcel, Return and Bdlanu,hu,l cle.
WA residencial quater was alloted (0 me by AQ / NGC at Uzanbazay Riv colony
Guwahati -1 and my wile and old mother along with two school going Tittle chidien live been
living there n view of my sudden transfer all of them have been distressed save aong iy casc,
Therefore T fervently request you to please look in to the matter personably and
Kindly take necessary action for transfer and posting me at Guwahati Booking Office in retarn
section . where 1 was working carlier (il 16 ™ March 2003 for this act o your Kindness T shall
remain gratelul fo you,
»

f

Thanking you in anticipation. |
’ \ :

= Yours fisthlully

BT KD (00003 v %éﬁ”\ Nodn s,

I i . ey T .
oo M POST ( SREITENDRA NATH MISRA )
Ty oy by © g ‘ :
ot HOHHE BB BAG 8 B 6T ‘ Hd. CCCevaching )
BRI Y ‘ - Fanka . NF Ry
Under SS 7 TRA
LMGTDivi

> S?L@\bg

Wy ans
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A NORTHEAST CRONTIER RAILMAY
ST FRONITER. . . /

Oifice of the:
DRM(Persar,

MR\IE}/\LI f24, ""q/ ‘ Lumding (Roraing
’

TR A Date: 16.C6.0000 R
T
O IGTaE e a T s RTINS : . '
Pi FanwaYy. ¢
. L A ]
Migligana.
[ty i atteation of SPOIT ESTMLG ) Co
s Praver for transter of Shri J.N. Mishra, Hd. CCILKA from LKA 0
Cuwahati areaon Randicapped ground. ,
!
) {
Pl Your totler 1. CITZR"lNV(Tr’aaner]Pt.H(T) dtd. 7/8.5.200%3 and N2
:A;',’ZI‘.,",_YT:L,unuul(fn _.‘.4529_93 .
il anes o yuld atler qualed above, 1S < informed thal r'muc;' ST
iy ishia, FCCAKA T wansier o Gusahali area has been registers. RITAIEIL
et dored R COUYSR
(/\\ \(\‘\‘I 3
Copy b Sy 2 BAished, plos e through SG/LKA for TR IR
peicrence 10 his dppe.d dld. 20.3.2005. :
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The Do RM. (P)/L.H.G. Ne F' RALLWAY

’

¢/0 Sr. D.C.M./L.M.G , Thiough the D.C.M,, Gawchatd,

Sub-- 1, Proyer for trmsfer & posting at Guwohatt Booking
Offtce (in return Section) to physlcally Handl capped

Staff like me, Vide R4%RR G.M.M/Mr,]_igaon . L, Mo,
E/233/Diw, - (Transfer) Pt, /11, datd, 8-5- 2003,

2, lon payment of salary for the month of April/?f)os
vide RIC Fit " certificate & MNo,50/20,

" o . A T . - o o~ -
- -0 aw > ™ e a wm o -
- . oy " m g > e
-

Sil‘, N :
With respect, I have the homur 5 lay before you

the following few 1lines for favour of your symnathetlc necessary

actlon,

That sir, following my transfer and posting at i atlox gx

'e

L angka, I carried out the ordcr and joined there acco rdingly.

"l )

But, since I an a physica]ly handicanped eleoyee and I was

residing at G.xmh'\ti with my f'lmily, I wns-in a.great dlstrss

ant because of mental worrles I fe]l slck cmd had t;o undergo

medical treatment from 25/3/2003 to 15/05/2303 . .I\bw I have been

dechaored fit to resume ny duties Lnd I shall reno‘at to duties

tomorow. But sirm, I have to run - fr:)m pillar o v)ost with

a prayer for my po sting into

conéerﬁed hns all d]ongr ‘te'

the h'\ndicnpned nersons 11ke me . Lven insnite

the plights of
m bPO/TEST/ MLG no n"tian hm e £ar been

e hn e e e e e
{ T X
. , :

t niken in that regard. TR .

of a communique fro

T S

. e . e g,

'origi.nal-placcment., "The moth@rit;f :

e




That sir, because of.these overlooking fmd laxity

by some offlcinl'; I vas put t problems as} did nt get

my salary for last one months, B

You could very x&_ill. Imagine how hardshiﬁs a low
grade employee like ine e exmerience for non-payment

o f salary for last one months,, Even after glving ontion

as early as thh March N3 I & mot underst'md the reason

I8
as to why my salary has been held uptlll date,

Inview of my personal plights as wkllas of my
fomily memb. rs I farvently request you to kindly look into

the matter and take early steps sp as to trnqsfer me to

Guwahatt Booklng office and pass acts fbr early naymeat

of my salaries for which act of you ritdbiless T chnllr'ernnln
gr'\teml to you.

Thalking you in antleination.
Yours fatthfully,

aﬁ"\ﬁ«\}\x o Nadi M, |

( SKI JITENDRA NATH MI SRA)

Ha, G G (Goaching)/lm{&
E&ncloseres - N. F. RLY. "LANKA
S - s|slos,
1531&3{ G M./P/Maligaon L. Yo,
B/283/ M, (Transfep) Pt,/IT,
dated 5-5-2003.

L

2, My appeal dtd, 9/3/03 Adressed to DR1/P/L.M,Bj

3. My fppeal dtd, 5/4/703 & Addressed to GM.,N.F Ry M. L. G

4, K/ Qiater order, d&s\ "\“3\'\3\?9@
5. Handicnpped certi ficnte, V\}Q\, Qﬁ \e'

v RN E L Q/\\Q\J\\)\(\\\){KQ A ‘SY m Cer zzfzed’ i he fruz Gopy

.:tj“ O 9w AL \Q \\\‘K?Q; 1 M
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o A HTRT TAY . '
BYE R NILE BT L~ \ -

, L. )
Dated: 16th Auguﬁggzooa.

‘ PRI eI NDIA POST
}_ & ig;lb, ot e 1”ﬁy]/‘ ’ o ,:""_ L
BY REGD. POST ;"Qﬂffgdf,h E
C LT '
Te Divigional Rly,. Manager, i o 4,4
NoFoRly. Lumding. , s faus ) |
g

Sir.

Subs~ 1) Prayer for transfer of sri J.N.MISRA, Hd,
®aching Clerk, Lanka from Lanka t0 Guwahati
on physgically Handicapped ground vide oM /P/MLG
Oorder No. E/283/DIV(Trénsfer)pt-II dtd.8/5/03,
GM/P/Mlg.Order NO, E/255/64 /Comml (T)dt.3/7/03 :
and DRM/P/LMG letter NoO. ES/92=-J(T) At.16/6/03. .

.2) Non payment of sa].ary for the.monthv.of April 03 -
on gick period vide Sr. DMO/MLG. RMCS/No.- 50/90,
dtd. 25/03/03 to 15/05/03, copy:enclosed:£ors : - -
‘necessary action for sanction HALARYH+ . «.

"o e R e =

3) Non payment Of salary for the month of June/03
to July/03 (11/6/03 to 10/8/03) leave application
submltted to. DCM/LMG by Regd. POgt  copy encloged;
£0r necesgsary action for sanction 90 days LAP.

Ref 3= My representation dtd. 15/05/03 & 20/03/03.

With profound respect and honour, I beg to draw gour king
attention on my representation at. 20/03/03 & 15/C%; 93 for favour
of consideration and ndcessary action,

That sir, I have been requesting for my transfer from
Lanka to guwahati on physicaliy Handicapped §roung ‘as I have 909
phyéical disability goLmy right hand for which I have been guff-
ering a lot for want of proper care of my family I‘nczinbers due toO
transfer & pPOsting undex ss/Le;nka at oneman Booking, Off ice.
Moreover, it ig Very painful to manage my duty at Lanka station
4g I have to deal with ticket sale for peinted Cdrd Ticket, (Local
& FGN) Extention Excess Fare ticket (local & FGN), Blemk paper
Ticket (Local & FGN), mmmuk reservation ticket (Local & FGN),
Luggage, Parcel, return (FGN & Local) and balance-sheet, etc,

That sir, after registering my representation for cong-
lderation GM/P/MLG hag referred the matter to sr. D.P.0, /Lumding
and D.C.M/Lumding vide GM/P/MLG Order NO. £/ 266/64 /comml., (T)
dtd. 03/07/03 & E/283/DIV (Transfer) pt-II dtd. 08/05/03 and DRM/
P/LMG Letter No. ES/92-J(T) dtd. 16/06/03, but till gate nothing
hag been done by the Divigional authority concerned although a
few vacancies are avail sble at Guwahati as I ‘gathered informétion
from reliable gource, T

Certifics io Lo e Copy

W Contdes.p/ 2.
et Adpraopta E




That Sir, I algo approached personally'to Sr« DPO/LMG
& DOM/LMC and requested for arranging my transfer ag early ag
POssible but no fruitful Yesult has come out go far, ’

-~

That sir, I was great in a great distnéss and because \

| Of mental worries I fell sick and had to undergo medical trea-
tment from 25/03 to 15/C5/2003 vide RMC NoO, 50/20 1ssued by sc.
DMO/MLG, COpy encloged for necessary action for' sanctioned H/LAp
due tO non payment of salaxy for the month of Aptil.2003.

That sir, I have already submitted épplication for 30
days LAP to DCM/LMG by registered post on 26=-05m03 al 50 submitted
to DCM/GHY & SS/LKA on 25/5/03 and extension application submi-
tted on 21/06/03 ang 23/07/03 (90 days) by regd. pogt, COpy encl-
Osed for take necessary action for sanction que to my physical
condition & mental agoney ag I am a 90 phy sically handiecapped
Person,

That sir, because of these Overlooking ang laxity by
gOme off icialg, I wasg put to problems ag 1 dia pof get my salary
for the month of %pril/2003, June/2003 & July/2003,

YOou could very will immagine hoy hardsh%ps a low grade
efiployee like me an preriéncé f¢r~n0n-payment éf Salary for
last 3 months Even af ter giving 6p‘ti_on Through Ss/LKA by Regd.
post (copy encloged) as early ag 17/18-03-2003{_1 d® not under-

stand the reason ag to why my salary hag been ha}d—uptill date.

In the above gm circumstances, I FeqUest your honour to
consider my cage sympathically and look into thé matter and advige
thé'concerned St. DPO/LMG & DOM/LMG to materialige the issue of
" my transfer from Lanka to Guwahati go that my daj:to Gay problemg
ariging due to nmy phygical disabilitycan be sOlved for discharging

my duties effectively,
¥
HOpe that you woulg go the needful at an early date,

with deep regards,

Yours falthfully

: 2 PR
Certified 1o bo tre Copy %’l\o\“\yg\ N ‘ND\M&V\D\:

(SRI JITENDRA NATH MIsra )
Hd, Coachding Clerk, Lanka,
VAR Y N.F, RanVLQYG

z co\g\tg\*s ,
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Date : 20/07¢03.

Sir, . t}’
Subi- Prayer for transfer f Sri J.N.Mishra

Hd,GC/Lanka to Guwahati on physically
handicapped ground t,

Ref:= My application dt, 5th April, 2003
and G#(P) order No. E/255/64/Comml(T)
dt, C3,7.03,

@ith profound respect and honour ,\I
beg to draw your kind attention on my representatinon
dt. 5.4,03 through the Hon'ble MePs HT1i INDRAMONI BORA
i, 8,6,2003 tor tavour of consideratinnand necessary

orders plesse,

uestin
That Sir , I have been for my

transfer from Lanka to Guwahati ares on physically
handicapped ground as I have 90% pirisical disability of

my right hand for which I have been suffering a lot N
for want of proper care of my family members due to
transfer & posting under $5/1Ka at booking office
Moreover, it is véry Painful to marsge kvxdeslywith-

my” duty at Lanka Station as I have to deal with ticket
sale for pCT, EFT, BPT, SCRT, Luggsce , parcel ,

return and balance-sheet etc,

That Sir, after Tegisteringe my represent—
aticn for consideration , GM(P) MLG has referred the
matter to Sr, DPO/IMG and DCM/IMG Vide No.E/255/64/
Comml(T) dt, 3,7,2003 but till date mothing has been
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done by the divisiona] authority concerned :
although a fey vaccencies are available at Guwahat

as I gathered information from reliahle sources,

That Sir, I also approached personally
to Sr. DPO/IMG  and DCM/IMG  and reque sted for
arranging my trénsfer as early as possible but no

fruitfuyl Tesult hgsccome out so far,

Hope that your would do the needful at
an egrly date,

With deep regards,

Yours faithfully.

Tk, N MRnn

( sri Jitendra nath Mislra )

. Hd.CcC/Lanka .

0 : A v

Copy to Se\tloa
Sri. JINDRAMONT BORA , Member .of Parliament
( Rayasabha ) phatic Ch.Road,UZanbazar,
Guwahsti, for kind information with the
Tequest to look into the matter for earjy
materiazlisation °f my transfer from Lanka to

Guwahati, — .
%YWW\\MM

Hdoc hSri Jitendra nath Midira)
«Coachj .
Enclo:s €hing clerk » N.F.Rly, Lanka ,
(Five)
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To - | o

~ The General Managero
N.F, Rallway, -
naligaon.cmaahati-u.

' Dates 26-09-2003 .

Subg~ Prayar ‘for transfer of sri J. +MISHRA, HA CC/La&nka
to cmahati on physically handicapped ground.

Refs= My repreeantation dt, 05«04-2003 and 30-07-2003 N
. and cm(P) order No, 'E/255/64/Comml ('r) dt, 03~07-2003,

B

. sir;
'with due respect and humble submigsion I beg tO draw -

“your kind attention on my representation dt. 05-04<2003 and
30+07~2003 (copy enclosed) and request your honour to
consider my cage sympathetically and to 1ssue neCessgary -
order to the cOnceming authority for my trangfer £rom Lanka
t0 Guwahati on physically handicapped ground, I have already
brought to your notice vide my above representation about my
physical disability and painful circumstances.

n the circumstances stated above, I would like to
request you again to téke praypt qqtion in this regard for
which act of your kindness I shall rimain dver grateful o
you,

¥,
.y

!

{
y -

Yours fa'ithfuuy

SRI formnm nmrn MISHRA) |
Hd,-Coaching Clerk, -
N.F.Rly. 1,anka,
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